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Heard learned advocate Mry Mascerenhas for the spplicant. He has
arjued that t&% Foliumiﬁqig}ﬁer: annexed at C and H, heg has filead
a2 representation datecd 10th July 1986 to the Railway authorities.
The applicant is free to approach the Tribunal after he has
exhausted the remedy. The representation dated 410th July 1886

has yet to be replied by the respondent. The responcent is
expected to-decicde upon the representation within 2 reasonable
time as the applicant has prayed for implementing the cdirections
of Court in the miscellaneous application N0 .149/82. The learned
advocate withcdraws the application in the light of these observat-
ions, The epplication is cisposged off as withcdraun.

AN
(PMH Trivedi)

Vice Chairman

lrse,

(P Joghi)’

Judicigt Member.

il




